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JUDGMENT D¢:4.7.95

(AS PER HON'BLE SHRI A.B.GCORTHI, MEMBER (ABDMINISTRATIVE)

Heerd Shri K. Venkateswars Rac, learned counsel for
the applicant and Shri N.R.Devaraj, learned standing

councsel for the responéénts,

2. ?helclaim of the applicant.is for a Jirection
to the respondents to re-engage him as Casuval Mazdoor
under the control of the Telecom District Engineer,

Nizamabad and to consider his case for grant of tem-

porary stetus and subsequent regularisation.

3. The applicant states that he was initially

engaged as Casual Mazdoor under R-I on 1.8.1986 and

continued to work,tilll30.4.1987 with some artificial
L o bg-lﬂ_l_l\.uuu—lo-h o

breaks. He had worked® eemtinuvewsiv—for, 300 days

in the year 1986-87. Subseguently, he worked for

shorter periods in 1988 and 1989 alsc before he was

disengaged with effect from 1.4.1989.

4, Shri K.Venkateswara Rao, learned counse;-for the

. applicant states that the Tribunal had given a direction

' in similar cases for reencagement of such casual labour.
Shri N.R.Devaraj, learned standing counsel for tha
respendents states that the facts stated by the appli- -

cant would be verified and if x£f fourd correct, the
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The Telecom District Engineer, Nizamabad.
The ef General Manager, Telecom,
Doorsanchar Bhavan, Hyderabad.
One c¢opy to Mr.k.Venkateswar Rac, Advocate, CAT,.Hyd,
One copy to Mr.N.R,Devraj, Sr.CGSC.CAT.Hyd.
One c¢cagpy to Library, CAT.Hyd.
One spare copYe.




case of the applicant would be considered in accor-

dance with the extant instructions,

5. In view of the above, this 0~ is disbosed of
at the admission stage itself with the following

direction to the respondents:-

(i) The applicant will be re-engaged as soon
as there is work and in preference to freshers/out-

siders;

(1i) For the purpose of re-engagement of the
applicant, no casual labour presently engaged will be

required tc be disengaged; and

(iii) The case of the applicant for grant of
témpdrary status and regularisation will be cconsidered

. in accordance with the extant scheme/instructions.

6, It is made clear that the applicant will be
treated as freshly recruited caéﬁal labourer without

ehoarn ) .
any §%eaﬂfor'conoonation of breaks.

7. The 0& is ordered accordingly. No costs;zf
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— (B - \ (V.NEELADRI RAO)
- MEMBER (ADMN.), VICE CHAIRMAN

. DATED: 4th July, 1995. .. i~ ;
T Ty _ : Open court dictation. |

f i | | Mhalles

LR

ven | | Depuly Pogidion (D o



Hd

THPED BY CHECKED BY \ :
COMPARED BY APPROVED BYgge

IN THE CENTRAL :DMINISTRATIVE TR IBUNAL
HYDERABAD BENCH AT HYDERABAD,

 THE HON'BLE MR.JUSTICE V,NEELADRI RAO
. VICE CHAIRMAN

AND

THE HON'BIE MR,RTRANGARAFAN: {1(ADMY)

DATED -_--QV-L':?——-- 1995.

@RDER,/JUDG ME NT 3

M.A./R.A./C.A.No,

. in . e
Oa,No, TN \%. '
. TA.No. . (WP, - )

Admit%e and interim directioné~
issued,”

Allowed

Dispbsed of with directions.

P . I

Dismissgd.

Dismisped as withdrawn

,Dismigsed for default

o dim

e

.tor&er d/Re jected.

' \
N»,order as to costs.

CQ?VB//,-”' ,,

e

{ Cantral Administrative Tribusal
| i DESPATCH

¥y JUL1995 §
! i HYDERABAD BENCH.

s






